
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO.1577/2002

Friday, this the 7th day of June, 2002

Hon'ble Shri Justice Ashok Agarwal, Chairman
Hon'ble Shri S.A.T. Rizvi, Member (A)

Mr. Rajendra Prasad, Head Constable No.584 NW
PIS No.28760533

S/o Shri Girdhari Lai,
R/o RZC-44, Dabri Extension East,
New Delhi. • •.Applicant.

(By Advocate: Ms. Jasvinder Kaur)

Versus

NCT of Delhi

Through Commissioner of Police,
1.P.Estate

New Delhi. ..Respondent.

ORDER (ORAL)

Shri S.A.T. Rizvi:

Appointed as Constable in Delhi Police on

4.10.1976^became a confirmed Head Constable on 12.6.1988.

On 10.7.1989, instructions were issued by the DOPT

whereunder the applicant could exercise an option for

fixingfi^his pay at a higher level. He could not exercise

the aforesaid option as he was not aware of the existence

of the aforesaid OM. However, he made a representation

in the matter which was rejected. The respondents have,

long thereafterjOn 16.1.2001 (A-2), issued a letter which

is in the nature of internal correspondence within the

respondents' organization, which appears to give to the

applicant yet another chance to exercise his option. On

becoming aware of the aforesaid letter of 16.1.2001, the

applicant made a further representation in the matter on

24.9.2001 which has not been responded to so far.

2. Having regard to the submissions made by the

learned counsel appearing for the applicant and the
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(2)

aforestated facts and circumstances, we find that the

interest of justice will be duly met by disposing of the

present OA at this very stage even without issuing

notices with a direction to the respondents to dispose of

the aforesaid representation of 24.9.2001 by passing a

reasoned and a speaking order^within a maximum period of

two months from the date of receipt of a copy of this

order. We direct accordingly.

3. The present OA is disposed of in the aforestated

terms. No costs.

(S.A.T. Rizvi)
Member (A)
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